
\\

[ 33e3 ]

IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE TWELFTH DAY OF JUNE
TWO THOUSAND AND TWENry FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SHRI JUSTICE ANIL KUMAR JUKANTI

WRIT PETITION NO: 7711 OF 2020

1

Between:

{$i S-up_kha., D/o. Atti Umamaheshwara Rao, Aged about 27 years, Occ. Student,
9^q .Q--lZt, Gokavara.pu Veechi, Near Ramalaya-m, prathiadu, East Godavari, A.p. -
533432.

...PETITIONER
AND
The State of Telangana and Another, represented bv its principal Secretarv. Medical
and Health Family Welfare Department,'secretariat i3uildings, 'Hyderabad ''
Kaloji Nararayana Rao University of Health sciences, represented by its Registrar,Warangal. r
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2

..,RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or Direction more particularly one in the nature of
Writ of Mandamus by declaring the action of the Respondent No. 2 in not

considering Petitioner for second phase counseling for admission into post

Graduate Medical Degree / Diploma and MDS courses for the academic year

Management Quota as illegal, arbitrary, unconstitutional and consequenfly direct
the Respondent No. 2 to allow the petitioner to upload application for second
phase counseling for admission into Post Graduate Medical Degree / Diploma

and MDS courses under OCI / NRIs / Management euota for the academic year

2020-21 .



lA NO: 1 OF 2020

Petition unde r section 151 cpc praying that in the circ rm,;tances stated in
the affidavit fired irr support of the petition, the High crlurt ma y be preased to
direct the Respon jent No.2 to consider and allow tre 1rs{i1 oner to upload
application in the cnrine for second phase onrine couns3rinr) fo- admission into
Post Graduate Mec ical Degree/ Diploma and MDS counres unc er ocl i NRls /
Management euota for the academic year 2020_21 .

Counsel for the petitioner: SRI L.RAM SINGH for SRt AETDU.. K.ABEER

Counsel for the Resrpondent No.1 : Gp FOR MEDICAL HE:AL.tH t::W

Counsel for the Res pondent No.2 : SRI A.pRABHAKAR FIAO S(:: pgp KNRUHS

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SHRI JUSTICE ANIL KUMAR JUI(ANTI

WRIT PETITION No.77l1 of 2O2O

Mr. L. Ram Singh, learned counsel appears for

Mr. Abdul Kabeer, leamed counsel for the petitioner.

2. Leamed counsel for the petitioner submits that the issue

involved in the Writ Petition does not survive for

consideration on account of efflux of time.

3. In view of aforesaid submission, the Writ Petition is
t

dismissed as infructuous.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

SD/.P. GOWRI SHANKAR
ASSISTANI REGISTRAR

//TRUE coPy// '*'
SECTION OFFICER

To,
'1. One CC to SRI ABDUL KABEER, Advocate. IOPUCI2. Two CCs to GP FOR MEDICAL HEALTH FW, High Court for the State of Telangana.

lourl
3. One CC to SRI A.PRABHAKAR RAO, SC FOR KNRUHS [OPUC]4. Two CD Copies.

BSK
BS
.s\c..

ORI)ER: (per the Hon'ble the Chief Justice Alok Aradhe)
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HIGH COURr

DATED:1210612024

ORDER

WP.No.7711 ot 2020

DISMISSING THE WRIT PETITION
AS INFRUCTIJOUS
WITHOUT CCISTS
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